
 

January 19, 2018 

 

To, 

1. Shri R.S. Sharma 

Chairman 

Telecom Regulatory Authority of India (TRAI) 

New Delhi. 

 

2. Shri Sunil Kumar Gupta 

Secretary 

Telecom Regulatory Authority of India (TRAI) 

New Delhi. 

 

3. Shri Sunil Kumar Singhal 

Advisor 

Telecom Regulatory Authority of India (TRAI) 

New Delhi. 

 

 

Re: Response to TRAI Consultation on inputs for formulation of National Telecom Policy – 2018 

 

About us: 

Koan Advisory Group is a New Delhi based policy advisory firm, which combines thorough domain 

knowledge across multiple technology oriented sectors with continuous engagement of decision 

makers in industry and government. We have previously engaged with various regulatory arms, 

including TRAI on issues related to telecommunications and future policy making. 

Context: 

We laud this initiative of the TRAI to onboard public comments to inform its inputs for the National 

Telecom Policy, 2018. In many ways, digital technology is today touching the lives of individuals and 

businesses across the world. Furthermore, a social and economic revolution is enabled by digital 

technology, often underpinned by the power of the Internet. This revolution is rapidly extending 

beyond people to objects, illustrated by the new-found potential of the Internet of Things (IoT).  

In this context, it is pertinent to note that the emergence and accelerated adoption of technologies 

including cloud computing, artificial intelligence, connected and autonomous cars, smart cities, big 

data analytics, digital commerce, virtual and augmented reality, and smart manufacturing, while 

paving the way for fourth industrial revolution, is promising social and economic transformation, 

positive impacts on education, health and wellbeing.  



 

But as digitalization unfolds, policy makers, and the technology community are faced with an 

unfamiliar challenge: how can they capture the benefits of digitalization by removing blockages and 

introducing initiatives that enable the pace and scale of digital change? 

Thus, we concur with TRAI, that the National Telecom Policy - 2018 (NTP – 2018), should be conceived 

against this background to achieve the twin goals – (a) facilitate development of communication 

infrastructure and services to achieve inclusive socio-economic growth in the country, and (b) to 

propel India to become the front-runner in the fourth industrial revolution.  

However, it should be pointed out at the outset, that to achieve the twin goals of the NTP – 2018, it 

is important that along with deepening internet penetration, we also facilitate business landscape 

within India – indigenous start-ups, larger overseas service providers, indigenous competitors to the 

overseas service providers, which primarily drives internet adoption in the country. 

Summary of Recommendations:  

Sr. 

No. 

Original Text Recommended Text 

Recommended Amendments 

A (4) The convergence of voice, video and data 

services has also become reality now. 

Online audio-visual content in regional 

languages is immensely popular because 

of the low literacy rates. While the 

telecom networks are being extensively 

used to deliver video services, after 

digitization of the cable TV networks, 

these are being used to provide 

broadband services.  

The convergence of voice, video, and data 

services has also become reality now. Online 

audio-visual content in regional languages is 

immensely popular because of the low literacy 

rates. This demand for audio-visual content 

has emerged as a key driver for broadband 

adoption and usage. While cable TV 

networks, and digital terrestrial transmitters 

can be used for delivering broadband, these 

are not optimally utilised.   

D (e) With the separation of network and 
service layers, by separating 
licenses/permission for rollout of 
networks, and provisioning of services. 
 

  

D (i) By allowing broadcast services using 

cellular mobile networks.  

By allowing broadcast services using Digital 

Terrestrial Transmission, and cellular mobile 

networks.   

D (k) Restructuring of TRAI as converged 

regulator of ICT and Broadcasting sector.  

 

D (t) By declaring roadmap for availability and 

auction of spectrum in different in ensuing 

period.  

By declaring roadmap for availability and 

auction of licensed and unlicensed spectrum 

in different in ensuing period through a 

dedicated website. 

G (a) By prescribing licensing and regulatory 

framework for IOT/ M2M service 

providers.  

By prescribing light touch regulatory 

framework for IOT/M2M service providers. 



 

H (b) By declaring data privacy, protection, and 

security laws.  

By declaring data privacy, protection, and 

security laws on which data driven innovation 

and entrepreneurship can flourish. 

I (b)  By allocation of spectrum for 

demonstration and experimental purpose 

on expeditious basis. 

By allocation of spectrum for demonstration 

and experimental purpose on expeditious 

basis for new technologies, and facilitating 

their roll-out thereafter. 

Recommended Additions to the Mission Statement 

B - Facilitating unfettered provision of and 
access to internet content and applications, 
to tap the enormous potential of the digital 
economy. 
 

B - Promote participation in international 

standardization bodies to contribute in 

formation of global standards, thereby 

making India a leading nation in the area of 

telecom standardization. 

 

Submission: 

Question 1 

Stakeholders are requested to give their comments on structure and contents of the proposed 

inputs for National Telecom Policy, 2018, clearly outlining the specifics along with justification. 

Response: We offer following suggestions, modification being marked in bold, regarding the structure 

and contents of the proposal: 

Sr. 
No. 

Original text Recommended text 

A (4) The convergence of voice, video and data 
services has also become reality now. 
Online audio-visual content in regional 
languages is immensely popular because of 
the low literacy rates. While the telecom 
networks are being extensively used to 
deliver video services, after digitization of 
the cable TV networks, these are being used 
to provide broadband services.  

The convergence of voice, video, and data 
services has also become reality now. Online 
audio-visual content in regional languages is 
immensely popular because of the low 
literacy rates. This demand for audio-visual 
content has emerged as a key driver for 
broadband adoption and usage. While cable 
TV networks, and digital terrestrial 
transmitters can be used for delivering 
broadband, these are not optimally utilised.   

 

Analysis: 

The economic future of the world is digital and only those economies that are able to connect their 

populations to internet at a fast pace and at affordable cost are going to be the winners in the new 

economy. India as the fastest growing major economy in the world has the responsibility of connecting 

its 1.25 billion plus population to the online world. Such an enormous task requires lowering down 

transaction costs involved in laying down telecommunications infrastructure massively, in particular 



 

the broadband capable infrastructure, and facilitating services and technologies which drive 

broadband adoption.  

In this context, the role of audio-visual content as a driver of the broadband penetration should be 

pointed out. Thus, to satisfy this growing demand for broadband caused by convergence of voice, 

video and data service, it is imperative that we optimally utilize the already existing cable TV networks, 

along with digital terrestrial transmitters to ensure ‘last mile access’.   

 

Sr. 
No. 

Original text Recommended text 

D (e) With the separation of network and service layers, by 
separating licenses/permission for rollout of networks, 
and provisioning of services. 
 

 - 

Analysis: 

Services offered over the network, commonly known as over-the-top services (OTT) and internet 

penetration have a symbiotic relationship in ensuring each other’s proliferation. Since OTTs are 

contributing significantly to the Indian GDP and also driving socio-economic benefits, the focus of 

policy should be to promote innovation and investment to ensure users are able to benefit from 

increased use of OTTs (see response to Question 2). 

The idea of licensing/permission requirements for provisioning of services would be a regulatory 

nightmare given the wide range of sectors such services impact. Notably, such regulations can 

potentially create a compliance burden and form barriers to entry, affecting market efficiency and 

competition. Any regulation, imposed too early in the development lifecycle of this sector would stifle 

innovation and investment, and dampen competition.  

Furthermore, a regulatory framework that requires OTTs to be ‘licensed’ in the jurisdiction in which 

they operate will fragment the Internet along national boundaries and negatively impact the start-up 

economy currently booming in India. If an Indian start-up providing OTT services is required to take a 

license in over 160 jurisdictions, it will not be able to compete with larger companies having the 

legal/regulatory resources to do so. Such a framework would undo the years of innovation that has 

happened on the Internet and fragment it irreversibly. 

Importantly, it should be pointed out at this juncture, that any attempt to create a distinction between 

communication OTTs and non-communication OTTs is artificial and flawed, since applications cannot 

be compartmentalized in these two categories. For instance, most gaming, health and e-commerce 

applications provide integrated communication channels. Creating such an artificial distinction would 

fragment the internet into two categories - one that requires a license and a second that doesn’t 

require any regulation. The big question would be how the millions of applications on the internet be 

regulated selectively. This arbitrage in regulatory obligations will give a reason to circumvent and 

fragment the internet across types of services. It will also stifle development of OTTs that provide 

integrated service offerings driven by consumer demand. 



 

Thus, since services over the internet plays a pivotal role not only in driving internet adoption, but 

also in delivering socio-economic benefits, we submit that licensing/permission framework of the 

same should not be recommended under the NTP - 2018.  

 

Sr. 
No. 

Original text Recommended text 

D (i) By allowing broadcast services using 
cellular mobile networks.  

By allowing broadcast services using Digital 
Terrestrial Transmission, and cellular mobile 
networks.   

Analysis:  

Digital Terrestrial Transmission (DTT) has garnered the attention of regulators and policy makers 

around the world, including India, over the last several years, owing to its ability to provide higher 

quality terrestrial broadcast television programming, and reframing of spectrum in the television 

broadcast bands.  

DTT is more spectrally efficient than analogue terrestrial television, and therefore requires less 

spectrum per channel. As a result, it potentially makes available a considerable amount of spectrum 

in bands, known as ‘digital dividend’, that new and existing technologies are demanding.  

Furthermore, in a competitive multi-channel, multi-platform environment, DTT may provide new 

opportunities to provide TV channels along with a host of other value-added-services. 

Countries around the world are in the process of converting traditional analogue terrestrial television 

broadcasting to digital television broadcasting. While developed countries like USA, UK, France, 

Germany have already completed the switchover to DTT, several other countries like Russia, 

Philippines, Singapore, China are in the process of transition with a clear road map.  

 

Sr. 
No. 

Original text Recommended text 

D (k) Restructuring of TRAI as converged regulator of ICT and 
Broadcasting sector.  

- 

Analysis: 

We believe that it is premature to restructure TRAI as the converged regulator of ICT and Broadcasting 

sector.  

Presently, the Parliamentary Standing Committee on Information Technology and Communications is 

considering the efficacy of a separate broadcasting regulator in the country. Furthermore, it is 

reported that the government is contemplating to introduce a legislation for addressing the trend of 

convergence of broadcasting, IT and telecom sectors.1 However, no further steps have been taken to 

actualize the proposal.  

                                                           
1 See http://www.firstpost.com/business/nda-rehashes-old-convergence-bill-plans-super-regulator-for-
telecom-tv-and-internet-1988939.html  

http://www.firstpost.com/business/nda-rehashes-old-convergence-bill-plans-super-regulator-for-telecom-tv-and-internet-1988939.html
http://www.firstpost.com/business/nda-rehashes-old-convergence-bill-plans-super-regulator-for-telecom-tv-and-internet-1988939.html


 

It is important to point out that efforts to establish a converged were undertaken in the past as well. 

In 2001, Communications Convergence bill was introduced in the Lok Sabha, pursuant to the 

recommendations made by the expert group headed by Fali S Nariman. Subsequently, the 

Communications Convergence Bill, 2001 lapsed with the dissolution of the XIII Lok Sabha. A major 

reason for their failure was lack of stakeholder consensus. 

Notably, a primary impact of rapid technological advancement and the ongoing digitization of 

economies, and society due to the proliferation of the internet has been the introduction of new ways 

of law making. Specifically, the international internet governance community has consciously moved 

toward a multi-stakeholder approach to foster the advancement of technology and maximization of 

its potential. 

Thus, representation of policy, regulatory authorities, and stakeholders, of sectors which will get 

impacted by such new technologies/services, should be taken into account, to enable legally sound 

and viable policies, rules, and regulations, to foster the converged ecosystem in the country across 

sectors. 

Furthermore, taking cognizance of the fact that new technologies like M2M/IOT, as well as new 

services like OTT are still in nascent stage, many unforeseen legal and regulatory challenges will be 

encountered, a detailed study for understanding the converged ecosystem in India should be 

undertaken.  

Therefore, in the light in of ongoing consideration by the government regarding a separate 

broadcasting, and/or converged regulator, we feel that these issues should be left out of the 

purview of NTP – 2018.  

 

Sr. 
No. 

Original text Recommended text 

D (t) By declaring roadmap for availability and 
auction of spectrum in different in ensuing 
period.  

By declaring roadmap for availability and 
auction of licensed and unlicensed 
spectrum in different in ensuing period 
through a dedicated website. 

Analysis: 

It is widely accepted that broadband communications networks are required to support economic 

growth in information-based economies such as India. In this respect, spectrum is the most important 

ingredient of the telecom policy of a country and spectrum assignments for broadband and other 

services will have a crucial role to play in delivering desired broadband outcomes and achieving the 

objectives of Digital India. 

In this context, availability of licensed/ unlicensed spectrum related data would help the operators to 

plan their investments/operations, and also help the government to harmonize and optimize 

spectrum resources for increasing efficiencies and better management. Several countries provide the 

spectrum usage and assignment details online transparently, which encourages most efficient usage 

of the spectrum.2  

                                                           
2 See for example New Zealand, and Canada.  



 

 

Sr. 
No. 

Original text Recommended text 

G (a) By prescribing licensing and regulatory 
framework for IOT/ M2M service providers.  

By prescribing light touch regulatory 
framework for IOT/M2M service providers. 

Analysis: 

Internet of things (IOT) deployments, and Machine to Machine (M2M) services can spur economic 

growth, facilitate public welfare, and enhance customer choices through affordable access and 

efficient service delivery. The services enabled by the IoT/ M2M span many sectors – from driverless 

cars to ‘smart farming’ in agriculture and automated energy grids, as well as healthcare and much 

more. These new services will have the potential to deliver significant benefits to citizens and 

consumers. 

Moreover, it is pertinent to note that the success of flagship campaigns like Digital India and Make in 

India will ride on proliferation of M2M /IOT in India. This is due to the fact that M2M/ IoT will bring 

multi-fold devices connected on this network, improving the quality of life of common man and 

resulting in socio-economic growth of India. This is advantageous to India as smart devices capabilities 

can be used in Infrastructure projects making them efficient and opening immense opportunities. 

India should seize this opportunity to harness innovation to boost economic growth and spur job 

creation. 

Interestingly, the spread of global value chains (GVCs), the increasing importance and mainstreaming 

of knowledge-based capital, and the rise of the digital economy which are ushering in the ‘next 

production revolution’, are underpinned by Internet of Things (IOT) deployments.  

Therefore, to encourage deployment of networks especially suited for IOT/M2M, there is a need to 

provide an ecosystem which allows such technologies to flourish, without the need for additional 

obligations for such services which uses unlicensed spectrum. However, if network resources are 

required to be used/procured for transmitting the data, then the same should be facilitated by using 

some form light touch regulation. For instance, instead of burdening the nascent industry with 

multiple requirements such as testing, registration and licensing, a single window approach may be 

adopted that combines testing and registration in an transparent and speedy process without 

resorting to licensing requirements.  

 

Sr. 
No. 

Original text Recommended text 

H (b) By declaring data privacy, protection, and 
security laws.  

By declaring data privacy, protection, and 
security laws on which data driven 
innovation and entrepreneurship can 
flourish. 

Analysis: 

The convergence of the digital and physical products through new technologies and applications is 

paving the way for fourth industrial revolution. Notably, it is believed that data will form the basis of 



 

this revolution and therefore, as data-driven innovation becomes the norm, it is important data 

protection frameworks remain innovative, to keep abreast with technologies.  

In this regard, it should be pointed out that owing to the inherently intangible nature of data and its 

movement, it has and will continue to become harder to meaningfully implement regulations and 

adequately protect consumers. Further, considering growth of start-ups in India and the 

Government’s focus on creating an innovation hub in India it is imperative that cost of compliance is 

rationalized with this objective.  

Thus, it is important that while declaring data protection, privacy, and security law, we take into 

account the composition of the data driven business landscape within India – indigenous start-ups, 

larger overseas service providers, indigenous competitors to the overseas service providers, which will 

help the country to become a global hub for data communication systems and services. Fostering such 

innovation and entrepreneurship is essential if India is to lead its citizens and the world into a digital 

future committed to empowerment, experiment and equal access. 

 

Sr. 
No. 

Original text Recommended text 

I (b)  By allocation of spectrum for 
demonstration and experimental 
purpose on expeditious basis. 

By allocation of spectrum for demonstration 
and experimental purpose on expeditious basis 
for new technologies, and facilitating their roll-
out thereafter. 

Analysis: 

The NTP - 2018 presents an opportunity to facilitate new technology trials and its faster deployment 

by overhauling the present permission based system for new technologies. This will help India take 

the lead in the global policy development process ecosystem by proactively supporting new and 

emerging technologies. 

Presently, delay in permission for conducting trials, coupled with the uncertainty as well as time taken 

for roll-out of new technology after successful trials create major bottlenecks in full actualization of 

such technologies. Consequently, limiting the full play of new technologies and business model. In this 

regard, it is imperative that a single window mechanism providing time bound approval using a 

transparent online process for both trials/experiments, and deployment of such technologies. 

Therefore, it is crucial that the extant wait and watch i.e. to not disturbing the status quo approach is 

overhauled. A change in approach is perquisite to leapfrog India to the next level, of becoming leader 

from the laggard in technology space.  

 

Question 2 

Stakeholders may also suggest any other issue related to Policy Framework which stakeholders 

feel is important for growth of telecom sector, along with justification. 

Response: We believe that following issues should be included in the mission statement of the NTP – 

2018 to accelerate the growth of the converged ecosystem: 



 

(a) Facilitating unfettered provision of and access to internet content and applications, to tap 

the enormous potential of the digital economy. 

Internet based applications have drastically transformed the architecture of economic activity. The 

ubiquity of the Internet makes it virtually impossible to delineate the digital economy from other 

components of the traditional economy. Information and communication technologies (ICTs) a vital, 

transformational role in helping to put India on a more sustainable path.  

In this context, over the top (OTT) services play pivotal role by facilitating the country to achieve its 

socio-economic goals. Importantly, the Socio-economic impact of OTT lies on a continuum ranging 

between local start-ups that create OTT apps with local employees for local consumers to globally 

active OTT players that create significant spill over effects in local economies. 

A study by Indian Council for Research on International Economic Relations (ICRIER) revealed that 

OTTs contributed a minimum of USD 20.4 billion (INR 1357.6 billion) to India’s GDP, which will increase 

to USD 270.9 billion (INR 18275.9 billion) by the year 2020.3 

Given this trend, any restrictive regulations which can potentially create a compliance burden and 

form barriers to entry, affecting market efficiency and competition should be avoided. Furthermore, 

it must be ensured that such growth is inclusive for all sections by overcoming barriers such as those 

based on gender, language, physical disabilities etc. 

Additionally, for India to become the front-runner in the fourth industrial revolution, it is imperative 

that local entrepreneurs receive strong support through skill building and incentives, while ensuring 

that the Internet continues to give them unfettered access to the local and global markets.   

Consequently, the NTP – 2018, presents opportunity to ensure access to Internet remains open in line 

with global best practices. The policy should seek to enable an ecosystem that allows OTT services to 

achieve their full potential. It should also promote inclusive access to Internet by overcoming barriers 

based on gender, language, physical disabilities etc. Finally, it should increase availability of 

Government services and data. 

 

(b) Promote participation in international standardization bodies to contribute in formation of 

global standards, thereby making India a leading nation in the area of telecom 

standardization. 

Standards create a common framework for innovation and establish the ‘rules of the game’. They set 

the framework by defining common vocabularies, establishing the essential characteristics of a 

product or service, and by identifying the best practice within the eco-systems that will ensure 

successful outcomes. Standards may be domestic or global in nature. 

Global technology standards are important instruments for industrial and economic development in 

emerging nations like India, particularly because they can help gain market access in more advanced 

economies. At the same time, there are concerns that arduous standards can hinder innovation, or 

prevent smaller and newer manufacturers and service-providers from participating in the economy. 

                                                           
3 ICRIER, Estimating the value of new generation internet based applications, available at 
http://icrier.org/pdf/Estimating_eValue_of_Internet%20Based%20Applications.pdf 

http://icrier.org/pdf/Estimating_eValue_of_Internet%20Based%20Applications.pdf


 

Over time, global technology standards have become critical in supporting the roll-out of ICT-enabled 

services in areas, such as transportation, healthcare, and education, thereby influencing social 

development in many ways. Global technology standards help facilitate interoperability, improve cost 

efficiency, encourage competition and innovation, and enhance consumer satisfaction. 

Standards can facilitate the creation of markets; reduce uncertainty in the market place and lower 

costs and prices for downstream products. Standards also increase consumer choice by allowing 

complementary or component products from different manufacturers to be used together, thereby 

reducing costs also. 

Even though India’s participation rate at the international standard setting process seems high, there 

are some anecdotal evidence, which suggests that participation might not be sufficiently substantial 

or effective, because of which India appears to be ‘far from making significant impact’ in the standard 

setting process at the global-level.4   

In this regard, it is imperative to promote development of standards to meet national requirements 

and ensure effective participation in international standard bodies to contribute in formulation of 

global standards. This should be supported by establishing appropriate linkages with industry, R&D 

institutions, academia and users.   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

                                                           
4 Srinivas Poosaria (2015), ‘Participation of the Indian industry in shaping standards on security and privacy’, 
Data Protection, Cyber security and Privacy blog, Data Security Council of India, October 20, available at: 
https://blogs.dsci.in/participation-of-the-indian-industry-in-shaping-standards-on-security-privacy  

https://blogs.dsci.in/participation-of-the-indian-industry-in-shaping-standards-on-security-privacy


 

 

 

 


